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Affidavit o be Fuenished by the canaidate alongwith Nominavion Faper
Before the Retvoning Officer
For cleetm 0. oiname of the House.
From...... ]t FhavvernesnConstitueney| Vame of tie Uiistitie

G, e of L&d{-t. F—J
! Mdﬂ 'r‘:.'wl.?ﬂ...n L!nuP‘:_-r.".'.’fu of. ; 4. AT X oawy-am. KM"P“H.G_’V’
: N ki f.}?‘-ug'w
Aaad _'S_Ff_:' Jyoars, residdic ol ‘k("f_"_j"' P’ .pfhﬂ. “’tf-{:rﬁnt%n ﬁ%dl ik 558 1, i e iAb ek g in aln vl
[=lecrion, de hereby solemnly aftiem and swie on oath as under:-

{ strthke out whichever 15 not opplicable)

(1) am a candidate set ug by <o [3+-Jt [P name of the political party 1/ am c,unu.?'kﬂ-l; 2 i
Independent candidate,
{2y Details of PAN and statos of filing of Income tax return @
[ S No. | Names Permanent The financial year t‘n;"[ Teval income 1
Account Number | which the last shown In Income
(PAMY Income-gax return has | Tax Return (in
. |PAMARTPK taqggbeen filed | Rupees) !
[ Sell Enﬂrfr?f?l?j'
2 Spouse- MNEFIL ij g
3 Dependent | Supﬂﬁd@w = - i = _
4 Dependent 2
B Dependentd . .......

(3} The following case(s) is are pending against me in which cognizanee has been taken by thie court:-

5I. [ Offence Deseription !

No. e . = e L A |

t{a) The details of cases where the court has taken |
cognizance, Sections of the Act and description

of the offence for which cognizance taken : H

(b} | Mame of the cour, Case No, and Date of order '_
taking cognizance ; |

{e\ | Dietails of Appeal (<} / Apphication(s) for revision
(if any) filed against the above arder(s) *

L.

4, Coses in which | have been convicted by a court of law({other those referved 1w in Form 26):

e — I —— = m—

i@y | The details of cases, Sections of the i
| Act and deseription of the offence for
lwhich convicted . H !

|
I
| {h) | Name of the Courtis ), Case Moo and
| H w
{ lllah:{ﬂ of order{s) . |

S ek et AL P R i ST RR— S —_— = -




) lamshme L emposes |

iap That §give hevern bebiow thie detsils of o e assets (meos able wod L omuovable et of mivsels

s spruse and all dopendents:

A Details of movabie assers ;

M-

I Assets in joint name indicating the extent of joinl ownership will also have to be given

2. In case of deposivInvestment, the details incheding Serial Number, Amount, Date of Deposit, the Schems
Mame of Bank/ Instivution and Branch are 1 be given

i Value of Bonds/Share/Debentures a5 per the corrent market vialue in Stock Exchange in respect 00
companies and as per books in case of non- listed companies should be given

o liatand

. Dependent’, here incins 4 person, substantially dependent on the income of the candidate.
5. Details including amount is 1o be given separately in respect of each investment)

'S | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| N i |
(iv ' Cashin hand RS s3oveps \F o[ - " —t -
- |
(i) | Details of Deposits in Bank s dTop i I '
| secounts (FDRs, Term Deposits 'F;!“‘i; 131' L3 T__: il { |
| | and all ather types of Deposits s = '
including saving accounts), W Sohera, o ‘
Deposits with Financial Ivede - | podlia
Institwtions, Mon Banking i |
Finaneial Companies and ! i
Cooperative societies and the i
__, amount in each such deposit |
{iif) | Details of investment in Bonds, |
Debentures/shares and units in = - = _
| companies™Mutual Funds and -
| athers and the amount. : !
[ tiv) | Details of investment in NSS, LT = LYo B |
. Posual Savings, Insurance Policies '
| and inueslrrn.g;:linarul Financial EEI.H ﬂlﬂ'“f- F_g e o F—!I 19 eof= = 1 - |
| Instrument in Post office or 313 ) | ,
' Insurance Company and the | .
| amiount N
(v | Personal loans/advance given to |- :.' Hal HB ! I
{ any person or entity including B T i |
|| firm, Company, Trust etc. and Seorpr ag"‘“ - — - | o |
 other receivables from dehtors  43HeT AL l ! |
__p nd the amount. L FegE Ey, Hiho il SEEIISESS,
(vr) | Motor Vehicles/Aircraiis! i !
| Yachis/Ships (details of Make, = = . = fie=
| Registration Mo, ete, Year of — i
mﬁhﬂﬁ:ﬂnﬂﬂmﬂm} .‘ E £ F ! IR A |
I—i'- iy Jewelry, baltion and valuable ﬂ/‘i_m;ﬁ [ H",’. 4 . -!
! thing (give details of weight and 2. e oo 3?:':5-— o Pl J == | — I
| value) - arhid TN 1] el A '

aTdl=7 - TR



[ £t £ |ﬂrrns.|"ntercﬁl
| :u. ! Ciross Total value

S lrg!; g[lmmmnhln assels:

(Mees

- p———- _—

2 Each land or building or apartment should be mentioned separately in this format. )

. Properties in joint ownership indicating the ¢ xtent of joint ownership vill also have 1o be indicat

"E;uﬁpﬁnn
No

] Self

Spouse

| Dependent-1

Dependent-1

] I}é|w ndent-3

W |
I.m:alml'l{s]-
Survey number(s)
Avrea [ Total measurement in
acTes)

|
|

Whether inberited property
{ Yes or MO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land by

wiy of development,
constrisction etc,

Approximate Current markel
value

(i) -
Location(s)
Survey number(s)

| Area (Total measurement in
sq. 1)

Whether inherited property
(Yes or NO)

Daie of purchase in case of self
aequired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
| construction etc.

Approximate Current Mﬂ
v lpe

(iiiy | Commercial Buildings
|,: (imcluding apartments)
-l .ocation(s)

=Survey number(s)

Built up Area (Total
measurement in sg. iy




"W haher inheried property

L ¢ 2mor NO)

| Lol purchase in case of soif |
| i ired propens |
g s b L Ll

fn rchase) at the time of

Costof property (incase of |

-

| puiperty by way of
development, construction ete,

| Approximate Current marken
| vatlise

s A

(iv) | Residential Buildings (including
opsiriments, )
=Location(s)

= Survey numbsens)

Ld-[, '
C- gefjoH &
e - |68

Acdea (Total measurement in

safi)

Bailt up Area (Total
measurement in sq. f.)

Whether inherited propeny
(Yes or NO)

| Date of purchase in case of self
acquired property

Cost of property (in case of
pirchase) at the time of
| purchase

Any Investment on the land by
way of development,
construction eto.

| Approximate Current market
il g

Oihers (such as interest in
|_property)

)

Total of Current Market
Value of (i) 1o (v) above

Yo

£ - (Lo

{6} 1 give hierein below the details of Habilities' dues to publie financial institutions and government :-

{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

5. TDeeription
™. |

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

tiy | Loan or dues to Bank/Financial

| Institution{s) -

| Name of Bank or F1 | 611\
Amount outstanding -
Momre of loan M

Loan or dues to any
individuals! Entity other than
mentioned in (i} above,
Mame(s)

| Amount cutstanding

__ti:.-.e. LY e

e - €



[ TAuyother lablty ] ST ———

Fﬂimnuml of liabilites | ¢ [odeh -
(i) l!;m:.um!nl Dugs: - "

[ ues to departiments dealing !
| with government |
|
|

. { _[{tt'munmtﬂxﬁm _ .
[ues to departments dealing

! writh supply of water o -, —

Dues to departments dealing |

with supply of elecrricity |

Dues to departments dealing
with supply of
telephones/mobiles

Dues to depariments dealing
with government transport
{including aircrafis and

_elicopters) . |
[ncame Tax Dises

Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Duss
Sales Tax Dues

Any other dues |

Grand total of all Govt. dues

(7) Details of profession or occupation:
2 Seif....... N LA T 2# frra
b. Spouse ... [ ol astfe . sdawod R 5 £R patna
(8) My educational qualification is as under: I'I.{;., T;-: - {_[[:HEJ’- ?g;b;#? .I-' ';L‘;“Gu w. 1876, L;tﬂ-%y
(Give details of highest School / University education with full form of the certificate/ diploma/ degree course) hhete
(Name of the School /College/ University e the year in which the course was ¢
_[ ol

ted,
Gﬁ C.S‘nu'ef:;;s-— ?-r?.{.u_ Jﬂ??‘pl-&f_-p?’m J agrrﬁhdr'ﬂ?‘&_}

AL Secialegyy - LV MU Darbk - 1390 .
(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
1. | Name of the candidate Sh/SptKuf. [ alom ymay
r
2. | Full postal address Vi P- P/AREU P i- Tephae 4
3. | Number and Name of the constituency and :
™ e i Teghre f}.h_av AT
3. | Mame of the Political party which set up the TP
candidate (otherwise write *Indepéhdent’) | B I
4. | (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)




'__l (e, Tuah number i g aiass whiere the | ~
[ cor is) have ket cognizas o |

d +’rwh’r‘ ' B Far wihich Ll L s
Inceme Tan Retwn [fled |
Tacadae_ppy E RTPK2393 6 SRS L _
_ | (0! Spouse: !

| (€) Dependents B :
16 [3etails of Asscts and Liabilities in rupees -l
| Description Seif | Spouse |]Jependent-l1 Dependam—-]l | Deependent L1
[ A Movesble ﬂ S.53 ewofifoys nfl:lfi
b | Asset (Total value) | T !
"B | Immovable L_ﬂ‘{fi_{"- N - 1| I I
Asset ) T | I =
(i) | Purchase Price and H e |
Development Cost of
Immovable Pro - Bl i - -
(Total Value) e | 3 Ledsh '
[ii} | Approximate Current 1
Market Price of {1, 5309 — - = peil
Asszei (Total Value) i
7 Liabilities ]
(11 Government
dues {Total ) i
(1i) Loans from Bank,
Financial Instituticns and
others (Total) - )
8. | Highest educational qunlinutinn
M- Q- L'N-MU Darbhargd —1330
{Give details of Schoal / University education with full form of the certificate/ diplome/ degroe
course) (Name of the School /Colleged University and the year in which the course was completed ) I

o

VERIFICATION

L. e deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
test of my  knowledge and belicf. no pan of it is false and nulhmg materigl has been concesfed there from. | further
declure that :

fu) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 abowe:

th L mvy spouse, or my dependents do not have any asset or liability, other than those mentioned in items 3 and &
ahoive,

b e . [ /1 B 1 1 T e T ity AH s

DEMONENT

UEE7 - R



MNeate: | Affidavit snould be filed latest by 3.00 '™ on the last date of filing sominations.
= Affidavit suould be sworn before an Lath Commissioner or Magistrate of the First Class or tefore a Notan

Public,
2 Al columns should be filled up and 1o column to be left blank. 1Fthere is no information io furnisl i respec ol
any it=m, either “Nil" or “Not agplicable”, as the case may be, should be mentioned

# The affidavit should e either tvped o written legibly and neath

LT L
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